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_ GOVERNMENT OF 'KERALA

Law (Legislation-G} Deﬁartment- o
NOTIFICATION

No. r606Leg G2V I Law.  2lst November, 2017

-~ Dated, Thiru‘vbnanthaﬁumin,. “6th Vrischikam, 1193 .
. | 307 Karthika, 1939, -

" In pursuance of clause (3) of Article 348 of the Constitution of Indi,
the Governor of Kerala is pleased to authorise the publication in the-

- Gazette of the following translation in English language of the

Calicut University (Alternate Arrangement Temporarily of the Senate and
Syndicate) Ordinance, 2017 (24 of 2017). ' :

" By order of the Governor,

K. S. MADHUSOODANAN,
_ Special Secretary (Law).
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. [Translation in English of _“2bl’?-s>p_| eB09180008 By e Bi000el
(ervmgloajao rm‘lcﬁau‘!emg‘lm@@;a mowdanoeile, euca (B21B:Q6Mo)
ssodassknadans” published under the authority of the Governor] -

ORDINANCE No. 24 OF 2017

THE CALICUT UNIVERSITY (ALTERNATE ARRANGEMENT .
TEMPORARILY OF THE SENATE AND SYNDICATE)
- ORDINANCE, 2017 |

’X

Promulgated by the Governor of Kerala in the Sixty-eighth Year of

the Republic of India.
- ‘ AN
ORDINANCE

1o make alternate arrangement temporarily of the Senate and

Syndicate of the Calicur University,

- Preamble —Wnergas, as.per the provisions of the Calicut University

Act, 1975 (5 of 1975), the term of the Senate and Syndicate of the
. Calicut University was expired on the 2%9th day of September, 2017,

" AND WrEREas, the Senate and Syndicate of the Calicut University had

to be reconstituted within the period specified in the said Act;

.- AND WHEREAS, the Se_naté and Syndicate of the Calicut University _

could not be reconstituted as. per the provisions of the said Act; . _
" AND WhEreas, the Senate and Syndicate of the Calicut University has
“to be reconspimted_' immediaiely; S o o

*AND WHEREAS, an alternate arran_gement has to be made imimediately
till the reconstitution of the Senate and Syndicate of the Calicut University; _

AND WHEREAS, the Legislative Assembly of the State of Kerala is not

in session and the Governor of Kerala is satisfied that circumstances exist’

which render it necessary for him to take immediate action;

. Now, THereroRE, in ex'erc_ilsa of the po_ivers c_onfcned by clause (1)
of Article 213 of the Constitution of India, the Governor of Kerala is
pleased to promulgate the following Ordinance: — : :

i




re -
7 -

1. Short tit!e'an'd commencemenr.——(l)'This Ordinance may-_be
called the Calicut University (Alternaté Arrangement Temporarily of the

~Senate and Syndicate) Ordinance, 2017.

It shall come into force at once.

2. Special provision for alternaie arrangement temporarily of the
Senate and Syndicate of the Calicut University—(1) Notwithstanding
‘anything contained in the Calicut University Act, 1975 (5 of 1975) or in
any statute, regulation, ordinance or rules made thereunder or in any
judgment, decree or order of any court, in the case of the Senate and.
Syndicate of the Calicut University, the term of office of which expired
prior to the date of commencement of this Ordinance, the functions of the
Senate and Syndicate of the said University shall be exercised by a body
nominated by the Government under sub-section (2) for a period of six
months or till the reconstitution of the Senate and Syndicate in accordance .

‘with the provisions of the Calicut University Act, 1975 (5 of 1975},

whichever is earlier. :

. (2) The Government may, by notification in the Gazeite, nominate

~ an interim body consisting of the following members to exercise all the
‘powers and perform all the functions of the Senate and Syndicate of the
said University:— . . '

1. 'Ex-_t.)ﬁfcio members of the Syndicate.
2. Nominated members: T '

() A teacher of the University; _
. - (i) A teacher of a Government college affiliated to
- _ the University,; : B ' -
o (i) One Principal each from the Government colleges
and aided eolleges affiliated to the University;

- (iv) Two teacher representatives from the  aided .

‘ colleges affiliated to the University; - :

(v) One student from the University or from the
Government or aided colleges affiliated fo the
University; - : ) '

. (vi) Six eminent persons working in the education
sector, of which one shall be a woman and one -
shall be a person belonging to the Scheduled
Castes or Scheduled Tribes. - - . :

"

P. SATHASIVAM,
, GOVERNOR.
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